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ration of India Limited for year
1990-91.

(ii) Annual Report of the Handicrafts
and Handlooms Exports Corpo-
ration of India Limited for the
year 1990-91 along with Auditea
Accounts and comments of the
Controller and Auditor General
thereon.

(2) A statement (Hindi and Englsh
Versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library See No. LT-
2245/92]

Notification under maror Port Trust Act,
1963 and memorandum of understand-
ing between Shipping Corporration of

India and Ministry of Surface Transport
for 1992-93. -

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND MINISTER OF STATE IN

. THE MINISTRY OF HOME AFFAIRS
(SHRIM .M JACOB): Sir, on behalf ot
Shri Jagdish Tytler. | beg to lay on the
table:-

(1) A copy of the Notification No.
G.S.R. 473 (E) (Hindi and Eng-
lish versions) published in Ga-
zette of India dated the 4th May,
1992 approving the amendment
to the Visakhapatnam Fishing
Harbour Regulations, 1986 un-
der sub-section (4) of sec-
tion 124 of the Major Port Trust
Act, 1963,

[Placed in the Library See
No.LT-2246/92)
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(2) A copy of the Memorandum of
Understanding (Hindi and Eng-
lish versions) between the Ship-
ping Gorporation of India andthe
Ministry of Surface Transport for
the year 1992-93,

[Placed in Library See No. LT-
2247/92]

Report of the Official Team visit to
Ayodhya from 12th to 14th July, 92 and
a Statement giving reasons for not
laying simultaneously Hindi versions of
the Report.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS AND THE MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHRIM .M .JACOB): Sir, | begto lay on
the Table:

(1) A copy of the Report of the Offi-
cial Team who visited Ayodhya
trom 1210 14 July, 1992 (English
version)

(2) A statement (Hindi and English
versions) giving reasons for not
laying simultaneously the Hindi
version of the Repon

[+]
[Placed in the Library See Nc
LT-2259/92]

Notifications under High Court Judges

(Conditions of Services) Act, 1954 and

Supreme Court Judges (Conditions of
Service) Act, 1958.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRIH. R. BHARDWAJ):
Sir, | beg to lay on the Table:-

(1)  Acopy of the High Court Judges
(Travelling Allowance) Amend-



